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be held on some date m the near
future on which it might e possible
for the outstation members of the
Standing Commutiee, too, to be present.
The Chairman, however, desired that
some tentative dateg might be sug-
gested by the Secretary of thée Staif
Side so that a meeting .ould be ar-
ranged accordingly. No reply to this
letter h@as been received from the
Secretary of the Staff Side so far
Apyp-opriate achon would he taken zs
soon ss the Staff Side intimate a few
conveulent dates on ore of which the
meet ng could be called t» ciscuss the
outstanding matters.

12 00 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

UNDELRGROVND EXPLOSIONS IN  JITPUR
Coar Mines NEAR DIANBAD RFSULTING
IN THE DrATi OF ABOUT 50 WORKERS

DR. RANEN SEN (Barasat): Sir, T
call the attention of the Minister of
Steel and Mines to the following mat-
ter of urgent public importance and
request that he may make a statement
ihereon:

“The reported undergr.und explo-
slons in the Jitpur coal miney near
Dhanbad resulting in the death of
about 50 workers and Injuries to
several others.”

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MAGALAM): Mr, Speaker, Sir it 1>
with great sorrow

SHR! PILOO MODY (Godhra): Is
he reading his letter of resignation or
what?

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM): It 1s with great soi-
row that I have to inform the House
of a major accident at Noanudib-Jit-
pur colliery of M/s. lagdan Iron and
Steel Co. Lid., now under manage-
ment of Government of India, on
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March 18, 1973, at about 20.00 houts
which has resulted in the lcss of life
to 47 workers and injuries to about
another 20.

Noonudih-Jitpur colliery of M/s. In-
dian Iron ang Steel Co. 1td., is mtuat-
ed m the district of Dhanbad in
Bihar. It 1s about 14§ kms. from Dhan-
bad. The management cf this company
(comprising wnter alia of the coal
mihes) was taken over by the Gov-
ernment of India in July, 1972

The minc is worked in three shifts
commencing at 08.00, 16,00 and 24.00
hours and Sunday 1s the rest day at
ithe mine. However, maintenance work
and other special works are carried out
on Sundays

The acident occurred in the second
shift ot Sunday the 18th March, 197s
at o«bout 2000 hours Underground
works rclating to maintenance, repair
ang stowing ctc, were going on dur-
mmg this shify, 102 person. were work-
ing in this shift The accident occuried
mn the working in Seam No 14 of the
rune situated at a depth ¢f about 450
metres.

Information about the accident rea-
ched the Director-General of Mines
Safety, Dhanbuad, at 20 80 hours. The
Dcputy  Director-General of Mines
Safety, immediately proceeded to the
place of accident accompanted by the
Director of Mines Safety, Northern
Zcne) ang other officers of the Direclo~
rate-General of Mines Safety. Rescue
teams from the Dhanbad Mines Rescue
Station were also immediately rushed
to the mine and the first rescue team
went down the mine by 21.30 hours.
This rescue work was continued round
the clock and by 800 aM, of Marrh
20, 1973, 47 dead hodies were recover-
ed. 13 of the persons rescued were ad-
mitted 1n the colliery hospital, Tata’s
hospital and Central Hospital of Coal
Mines welfare Orgoanisation for medi-
cal ohservatign and treatment.

The accident is being enguired into
by the Director of Mines Safety Nor-
thern zone, Dhanbad, under whose
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junigdiction the mine falls He 1s assist-
ed by other officers of the Directo-
rate

From evidence so far available the
acadent would appear to have been
caused by an explosion of inflammable
gas but the actual cause of 1gnition
is under 1nvestigation

The mine employs about 2,700 per-
sons and ratses about 35000 tonnes of
coal per month Production is likely
to be partially restored in {wo or three
days mn mosi seams, and i seam 14
as soon as the rescue and reccvery
operations are completed The damage
to machinery and other equipment has
yet to be assessed.

Management have made an mitial
er gratia payment of Rs 500 per ta-
mily of dcceased workers, and  full
compensation under the law will be
paid In addition 1t 18 prop.sad to pro-
vide employmeni wherever possible
for one person from the family ,of
each deceased worker so as to allevi-
ate the sufferings of those deprived
of their principal wage earners

Along with Shnn K V Raghunatha
Reddy, Minister cf Labour Shrn M A
Wadud Khan, Chairman of the Steel
Authority of India Limited, and Shn
Arabinda Ray, Custodian of Indian
Iron and Steel Co Ltd, I wvisited the
mine on 20931973 and met the con-
cerned officials of the Department o*
Mines Safety the manager and other
senior officers c¢f the mine as well as
the leaders of different trade unions
Shr; Reddy and I also went under-
ground to seam No 14 of the mine
and some of the galleries affected by
the explosion were inspected by us

Meanwhile the management of the
Indian Iron and Steel Co Ltd have
informed Government that Shri R K
Chowdhury, who was acting as the
Manager of the mine at the time of
the accident, is being suspended frem
service

The aceldent is clearly a major one
that has led to heavy loss of life Gov-
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ernment has therefore decided {o ap-
point under Section 24 of the Mibes
Act a Court of Enquury 1o investigate
the causes of the advident and fix
responsibihity The court will be as-
sisted by technical and speciahist as-
Sessors.

I would hke to express on behalf of
Government my deep sympathy for the
families of those who lost their lives
mn  this most unfortunate accident
and to state that the Prime Mmister
has asked me to inform the House
that a grant of Rs 1000 to each affec-
ted family 15 being made from the
Prime Mimster’s Relief Fund

DR RANEN SEN Sir, this 18
another mcident which shows how
our mines are run Certain newspaper
report lrom Calcutta, the Hindusfu:i
Standard and the Ammt Bazar Patnka
have given the figure of deaths at 47
and 50 It 1s now known that out of
102 persons, 50 persons were lucky
enough ifo come out earber and the
rest were irapped in the gas or inside
Anvway, there will be no difficulty m
finding out the actual number of
deaths Secondly, such accidents also
go to show that our mines are not
properly looked affer It must be
known to the hon Minister that it 18
a gassy mine and, 1f it was known
to the Mimster, does he know that the
Director-General of Mines (Satety)
who has started the mnguirv and hi
Department never looked into these
mines, not only the IISC'O mines but
other mines also?” No regular nspec-
tions are made So many of these
mines are gassy and this particular
one was also a gassv one It was a
highly mechamzeq colliery, according
to the g-vernment report So there
was no dearth of fund to spend on
this mmne to remove the gasses My
first question 15 whéther the Govern-
ment has made any assessment of the
role and activities of the Mines Safe~
ty Organisation Secondly, is ft known
to the Minister that fhdustrial regula-
tions in that parficular riine were not
good and one My, Lufhfa has beeh
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mostly responsible for these bad in-
dustrial relations in that particular
mine? Thirdly, I want to know how
far these reports are correct—what
has appeared in all the newspapers,
the reports given by PTI and UNI, and
specially in Amrit Bazar Patrike and
Hwmdustan Standard; 1 will quole a
few of these things:

“The reports attributed the explo-
sion to a possible concentration of
gas in the mine caused by the stop-
page of mines ventilation fan..,,(”

102 persons were sent underground
which was a gassy cne, and all the
fans were stopped; This i1s a criminal
negligence on the part of the manage-
ment.

It is also reported by the newspa-
pers that it 1s a practice, or it 18 un-
der the Act, that the Assistant Mana-
ger must be present when the main-
fenance is done, and before that, the
Assistant Manager will have to go
into the condition of the mmes and
all that. The Assistant Manager was
not present when these unforiunate
people were sent underground. This
is the newspaper report, to know how
far these things are correct, I put
this question because both the Minis-~
iers, Shri Mohan Kumaramangalam
and Shri Raghunatha Reddy, went
ihere and made some  preliminary
enquiries as is quite evident from the
statement that the hon. Minister has
made that he met the officers concern-
ed and all that.

Further, a very astonishing report
has appeared in the newspapers, in
the two Calcutta newspapers because
they sent special messengers from Cal-
cutta, The report is that oxygen
cylinders were rushed from the mines
rescue station situated at Sitaranpur.
a distance of about 50 miles. I am
really astonished. If this is a  fact,
then the whole Mines Department,
Tack, stock and barrel, should be dis-
adased and punished. After all an inci-
dent takes place in Bihar which is 13
kilometres from Dhanbad, and oXygen
cylinders are brought from Sitaran-
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pur, 30 or even 60 miles away! This
is the newspapér report. We' are very
much perturbed. That is why the
trade union leaders—one of them
is Mr. R. N. Sharma—and all the
trade union organisations called it a
callous and deliberate negligence on
the part of the management. I want
to remind the Minister of the speech
he made the other day in connection
with the Take-over of the Mines Bill
where he said that fhere should be no
blanket denunciation of the manage-
ment and all that. I said there should
be no blanket approbaticn as was done
by Mr. Kumaramangalam the other
day.

Therefore, I want to know whether
it is sufficient, whether the Minister
congiders it sufficient to hold an in-
quiry or to set up a court of inquity
by the same persons who are responsi-
ble for this thing. The Director-Gene-
ral of Mines Safety—the Calcutta
newspaper has pointed an accusing fin-
ger at this person, It is no good shrug-
ging your shoulders, Mr. Mohan
Kumaramangalam. I am putting this
question, a serious question, There has
been loss of life of fifty persons, I An
not know what will be the ultimate
death toll. Therefore, I want to know
whether, apart from the court of in-
quiry rup by the Director-General of
Mineg Safety, because an accusing
finger has been pointed at all of them,
the Government consider setting up a
separate court of inquiry and whether
the Minister is thinking on those lines
and whether in that court of inquiry,
representatives of the trade unions, at
least one eath from the two trade
uniong that exist there viz., the INTUC
and the AITUC, will be {aken.

Then, not only the suspension of Mr.
Chowdhury, will do, some other top
managing officers also have to be sus~
pended, because in the report of the
Calcutta newsapers, again an accusing
finger had been pointed at certain
Chief Engineers of that particular
mine and other Assistants, Therefore,
I want to know whether, in order to
have an impartial, complete and a
thorough inquiry, without fear of any
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interference from any quarter, the
Governinent and the Minister think

of removing or suspending the top
management so that a proper inguiry
can be held.

Last point—why is there this delay
on the part of the Government to dee-
lare adequate compensation to the
families of the dead?

SHRI S. MOHAN KUMARAMAN-
GALAM: The hon. Member made cer-
tain statements regarding the conduct
of the Director General of Mines Safe-
ty. I do not want to enter into a detail.
ed argument on that point because the
hon, Member is under a certain mis-
¢onception regarding the character of
the court of inquiry. If he had read
ihe statement which I made, with a
little care, he would have noticed that
I bhad mentioned two things. One 1is
that the accident 1is being inguired
mto by the Dfrector of Mines Safety
and secondly, that the Government in-~
tend to appoint umnder Sec, 24 of the
Mines Act a court of inquiry, It is the
duty of the Director-General of Mines
Safety to inquire into any accident
which is more of the character of a
departmental inquiry. That has noth-
ing to do with a court of inquiry ap-
vointed under Sec. 24 of the Mines Act
which is an independent court of -
nuiry in which the Dire¢tar of Mines
Safety naturally will not be represent-
ed and which will not be in any way
influenced by the Director-General of
Mines Safety.

It will naturally be the duty of that
court of inquiry to apportion respon-
sibility in relation to all those who are
connected with the proper working of
the mine and whose responsibility it
wasg to see that it was properly work-
ed. So I do not think the hon, Mem-
ber and the Houge need have any
apprebensions that the inquiry that
is conducted Into the causes of the ae-
cident and to fix the responsiblity will
be conducted in a nop impartial man-
ner and will be subject to outside in-
fluences. ",
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Secondly, the hon, Member made

a statement—the allegation as I un-
derstood it—ig that the Director-Gene-

210

Tal | Mines Safety—I think { am quot-
ing ‘ correctly—‘‘never looked into
these mines”. 1 think, these are the

expressions he used....{(Interruptions)
I am afraid, I do not want to go into
the matter. The Court of Inquiry will
examine all the details of the work-
ing of the Director-General of Mines
Safety m so far as it is concerned with
the working of this mine. To my
knowledge, as late as 22nd February
and 13th March 1673, the Director-
General of Mines Safety wrote to the
mine regarding certain defects that
were found there,

So it is not correct to say that they
never looked into the mines. On
the point whether they fulfilled their
responsibility in the manner in which
they should have done it. I think, it is
not proper for me to enter into that
controversy because there is the court
of enquiry which will go into these
matters and give its finding.

Regarding his other point, I would
like to tell him that the mine safety
organisation in this area has been
paying substantial attention for the
provision of safety with which it is
charged, About the, othen matters
certainly we should await the finding
of the court of enquiry.

Regarding industrial relations, I
had a discussion with the trade union
leaders yesterday at the mines and
they did not raise this point about bad
industria] relations. I had a talk with
them, including the representatives of
the union with which the hon, Mem-
ber is associated,

He asked whether the concentration
of gas which led to the explosion was
not due to the gtoppage of mine
ventilation, etc. No doubt this has been
reported in the Freas. When I was in
Dhanbad I heard aboatt this, But again
this is clearly gomething which falls
within the sphere of the courg of en~
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quiry to determine, It is not proper
for me to anticipate their finding.

About the afier-effects, proper steps
have been taken fo clean up atmogm-
phere in the mines, to see that venti-
lailon 1s proper and gas is removed.
The fact that I and the Labour Mi-
nisier went there and visited the scene
of accident and have come here to
stang before you is sufficient guaran-
tee that things would be safer now.
We have not yet started working in
seam No. 14 and will not do so until
we are sure that everything is 'safe
there. So, that is taking some time.

The hon. Member charged some offi-
cers with criminal negligence and he
said that the Assistant Manager who
should have been present was not pre-
sent. He made certain other state-
ments of that nature. These are mat-
ters which also fall within the sphere
of the court of enquiry. Indian Iron
and Steel Company has taken action
agamsl the person who was directly
in charge of the mineg on that day.
Regarding other officers, I am sure this
will also be examined, and whatever
artion 15 called for, for the safety and
proper working and proper conduct of
the mines, will be taken.

He said that the oxygen rescue cylin-
der came from 56 miles away. I would
like to inform him that this oxygen
rescue cylinder was obtained from
Dhansar rescue station at Jharia, about
4 miles away, and not 56 miles away
as he has stated. There should be no
blanket approbation of officers whether
in the public sector or ptrivate sector
or any other sector. Whenever there
is a misiake we should condemn them.
but blanket disapprobation is also to
be avoided. Hon. Members will ap-
preciate that we have'riot findlived the
composition of the Court of Enquiry
and we will finalise' ft' in a day or so,
and the-point made by ths hon. Mem-
ber “abbut associstion of “trade -union
and other’ interests will Be oconsidered.
We hipé that we will get the coopers.
ticri® 6r7 everybody, - vidoubtedly
wedid whenv.ve were in Dhanbad

el
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DR. RANEN SEN: I had also rais-

ed the point about compensation, Why
18 there delay in announcing the com-
pensation to the bereaved families?
Secondly, it was stated that the fans-
had stoppeq for 8 hours. Will that glso
be inquired into by the Court of
Jonquiry? He must have gone there
and made a preliminary enguiry~—
whether it was a gaseous mine or not.
1t an inspection wag made by the Mins
Safety Organisation they would have
subminqd the report to the Director-
Gener,aTh Mines Safety Organisation.
What is' his suggestion?

SHRRT 8. MOHAN KUMARAMAN-
GALAM: So far as the delay in pay-
ment of, compensation is concerned, I
think, the hon, Member will appre-
ciate that the accident took place on
the night of Sunday and the whole of
Monday was involved in rescue opera-
tions. A grant of Rs. 500 was made
immediately, We were still bringing
the things under contro] yesterday. X
do pot think we have been slow i
this regard., So far as the allegations
that the fans had stopped is concerned,
no doupt, I.did mvestigate. I looked
mio the record. Bul 1 do not think
anything is gaincd by committing my-
self to,any statement. I am not an en
quiry.officers I do not think it helps.
Actign .has becy taken against the offf-
cer wha.ig.responsible—acting Manager
and-in.charge of the mines and he has
bheen suspended. That was done on the
basis of evidence before us.

The Director of Mines Safety as
well as the Deputy Director General
were 3t {hermipe immediately after the
accident and they have been taking the
LECeSSALY . recgutions and drawing the
neeeR§aLy Jessons from whatever mate-
rial, \bat WAy, avajlable to them, and X
da, gt .it will be proper for me
tq,m;to;;‘,mtgm controversy even im
)elntxoq? ?9,,Wkat I think to be a fact,
begause. it 10, px not be found fo be so
aﬁ_vn..da&ﬂlmﬂ Investigations, 1f it is
a qumnfmy caming to a parti-

J@x egnclugion whifeh requijves action

my¥.part, 1 think I have already
arrived at those conclusions,
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About my meeting the Director Ge-
neral of Safety Mines 1 may tell the
hon Member that the Director Gene-
ral 1s on leave but we met the Deputy
Director General who was at the
mine and in charge of the rescue ope-
1ations direclly

SHRI BHOGENDRA JHA (Jaina-
gar) This i1s a tragedy and has
followed another incident some weeks
ago That was a firing incidcen when
some workers were shot deud n the
nearby Hazaribagh district  Now that
has been followed by thic ghastly
accident On that occasion also the
Minster told this House that the con-
tractor and the previous owmner were
also responsible in creating the back-
ground of the trouble, in organising
the trouble for that firrng We had
warned on that occasion that after the
takeover of the collieries the former
owners were not going to take 1t
lying down and were conspiing 1in
various ways to orgamse sabolage
We had also alleged—though 1t was
repudiated by the Minister then—
that many officers have bcen m league
with, rather some have been m double
payment of the private owners and
they may not lag behind in sabotag-
g this public sector, thus giving
another handle to those who say
openly that the public sector has
failed Soon after that, we are faced
with this disaster

Accidents may take place But
here the accident has taken place right
under the nose of the headquarters
of the Director General of Mines
Safety for the whole country, situat-
ed at Dhanbad at a distance of about
8 miles from the site of the accident
At that pant of time, the Director
General 1s on leave, the Manager 1%
not there, someone acting 1s there,
the day 15 not a normal working day,
it is a Sunday, Some defects had
been reported earhier No action
reesns to have been taken on that
basis The persop who happened to
be acting as on that partl-
cular day has been suspended It is
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not known—and the Minister wail
make 1t clear here——who was in chaige
of the management since that day
when the defect was found out and
reported .nd whether those persons
1esponsible m the management since
that day have been or are going to
ke suspendca

Here the Minister has stated that
aothing will serve by holding an
opmion at this pomnt He 15 leaving
other things ior the court of inquury
But the particular point here 1g that
according to us the management tihe
top ones in the management there
and m the office of the Direcior
General at Dhanbad are responsible
for this tiagedy

The Mimnister seems to be offended
when 1t 15 said that thig 1s criminal
If murder 1s not a crime what else
can be called a «rme? He can s3y
1t 1> not wilful But at least 1l 1%
criminal neglect That cannot be
denmed If he begin. to believe in
certain things, he can say it was
ordained 1t was destined to happen it
could not be prevented by human
effort Otherwise some neglect was
responsible for this and that neglect
seems to be a criminal neglect

The Director Generals office 1s 1n
quiring into the matter Our ~pyre
hension 1s that ewvidences will be
mterferad with so the* noshine will
remain for the cowt of mngmy to ‘e
gone 1nto and the Diteciorate of Mines
Safety and the top management will
go scot-free Some minm fry ma bo
penalised for this That 1s the perti-
nent pomnt Hence the demand for
summary dismissal of the top officers
in the Directorate Genci il and in the
management Or 1l least they shovld
be removed from the scene They
should not be there If the Mimster
says everything has to be enquired
mto by the court of enqury, what 1s
the necessity of the officers gowmg there
who are responsible far this erlme and
this ghastly disaster? They must not
be allowed to enter thy mmnes Let the
court of enquury nvestigate Recause
our information is this He says do
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not maeke sweeping remarks against
the officers. On that day also he was
very much offended, but in view of
this ghastly murder on a large scale,
does he want us and the House to wail
for the murder of thousands of other
persons and then to announce to the
country and the world at large that
the whole public sector has failed and
only the previous owners would have
to run them? Doeés he want the coun-
try to know like that, and then keep
quiet just now. So, I say that the cri-
minals who are responsible for this
tragedy are enquiring into it and they
are sitting at the helm of affairs.
(Interruption) So, nothing will remain
for the court of enquiry to be en-
quired into. This 1s the risk, and
from the statement of the Minister it
is clear.

MR. SPEAKER: Ask your question.

SHRI BHOGENDRA JHA: It is at
a distance of nine mileg from Dnan-
bad, and the accident took place at
8 p.m. Telephone connextion is avail-
able and it is a fine road. But the
rescue party reached the place after
a lapse of one hour and 30 minutes.
In such cases, the early arrival of the
rescue team and the oxygen gas might
have saved the lives of a few So, this
delay is a conscious one and the Mines
Safety Department was not very

prompt.

Then, ~ again with regard to the
stopping of fans, my hon. friend Dr.
Ranen Sen made this point, and I
think the Minister has iried to evade
this point. He has not said whether
he knows it or not: lle can say he
has no information.

MR, SPEAKER: Put your guestion
please.

SHRI BHOGENDRA JHA: This is
my question. 1 want to know whether
he has got any information. Or, it
he hes got any informatiow, whether
he wants to withhold # from the
Houpe; whether the taus'#gm stopped
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or not; whether they were funetion-
iBng at thetht:me of the accident or not.

ecause, this a very pertinent point.
Also, we want to know whether there
is any conspiracy of sabdiage behing
it or 'not; whether this aspéet also will
be enquired into or not; ‘whether it
witl be referred to the court of ens
quiry or not, so that the country may
be saved from g chain of such acei-
dents or incidents.

Thirdly, the question is whéther
any delay In the formal nationalisa«
tion of the IISCO is also partly
reasonable for this, whether the pre-
vious management were hoping that
if the Government iake-over of the
mines proves a failure, then again
IISCO will be handed over to the pre-
vious owners. This point also must
be clarified by the Minster. I want to
know whether the Government has
got this point in mind or not; and
whether the top officers of the Direc-
torate of Mines Safety and in the
management who were in charge of
the mines not only on that dav but
from before are going to be removed
and suspended during the course of
this enquiry.

Then, I want to know whether in
the court of enquiry, representatives
of the trade unions who are in a lijtle
distance from the mines are to be
formally included in the court of en-
quiry or not. It is no question of
suggestion and co-operation The
demand is whether in the court of en-
quiry itself, the representatives of
those trade unions who are in a short
distance from the mines, are to be
formally included or not.

MR. SPEAKER: We have made this
a debating hour. We have decided
that not more than 45 minutes would
be taken; but only two Members have
taken 45 minutes among themselves.

SHRI 8 MOHAN KUMARAMAN-
GALAM: Firstly, regarding the Direc.
tor-General, he is on leave because he
has had a hemt attack and 1 thlck

N
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Director-General who is the next
seniormost officer arrived on the
scene, Jf ope bhas to give the exact
time, information was received at
830 pm. and gathering together all
the people and necessary equipment,
the rescus teams of the Diiectorate
General of mines safety reached there
at §.15 p.m, and the first rescue party
went down the mines by about 9.30
p.m, Speaking for myscif, I think it
is not unreasopable in view of the
distances involved. The hon. Member
is entitled to have whatever opimicn
he wants. ... (Interruptions).

The hon. Member has talked very
strongly of the officers in the Direc-
torate General of mines safety and I
had already given my views in reply
to the points raised by Dr. Ranen Sen.
Inspection had been made even as
late as the 13th March and ceitan
inadequacies had already been brought
to the attention of the management
but one cannot now say that it was
possible for the Directorate-General
of mines safety to have acted in such
manner as to have prevented this
accident, because first of all one has
to identify the reason for the accident
and then fix responsibiiity on persons
responsible From whatever investi-
gations of a prima facie character that
I and the Minister of Labour were
able to make yesterday, it does not
appear to us—I say so with every
caution—that the Directurate General
of mines safety were involved. But
it is quite impossible for me to give
any finding on that score; it can only
be done by the court of enquiry when
they examine all the records. To the
very limited extent to which the hon.
Minister and 1 were able to examine
the material there, it does not look
a8 if they had made any defanlt in
their statutory duties. But again, I
would not like to get into this contio-
versy but unforfunately I had been
dragged into it and I can only say
that a final decision can come zfter
an enguiry when oll the available
material i3 examined with the care,
whith I amn sure, the tourt of enquiry
will take,
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The hon. Member was apprehensitve
that evidence would be interfered
with. I am frankly surprised to hear
that allegation from him because none
of the trade union leaders with whom
I had long discussions yesterday for
negrly an hour, made this allegation
and none of them asked that aclion
should be taken to remova the records
from the possession of the Dircctorate
General of mines safety, who are not
merely entitled but who have a duty
under the Act to have possession of
the records for this purpuse. I myself
looked at the records taken only from
the Directorate,.... ..(Irterruptions).
This is not an enquiry under section
24 and on the basis of the :discussions
that I had there, I do not think there
was any ground for me or for the hon.
Labour Minister to decide to take the
records away from the authority to
whom the statute entrusts the custody
of those records, and to hand them
over to somebody 3lse. No aliegation
of this character was made yesterday.
I have no doubt that all this evidence
will be properly preserved and looked
into by the court of inquiry when
appointed.

About stoppage of fans, that allega-
tion has been made. There is mater-
ial there and I am sure the court will
give a finding. But I do not think it
advances the case for me to commit
myself to any position as to what
exactly happened and how it happen-
ed, because there is a certain contro-
versy about it. I rnay have my own
view on it, but I do not see how it
helps in any way to come to a con-
clusion except to the extent that I had
to come to a conclusion regarding
what may be called the individual
responsgibility of anybody and what-
ever action should be taken against
him,

He has been eloquent about the con-
spiracy of saboteurs. Up till now no
matenal haz come to the posgession of
government to say that there was any
conspiracy, But undoubtedly if such
a conspiracy did exist, will be located:
and identified by the sourt of inquiry
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and we shall get a finding on that
question.

About the suspension of top officers
of the Director-General of Mmes
Safety, I do not think st present the
question arises because no. material
has been given to us of any descrip-
tion which will show that they had
defaulted in the performance of their
duties under the Act. As I said, what
will be the final decision of the court
of inquiry, I am not one to anticipate.
My only duty yesterday was to
satisfy myself in relation to whatever
material was immediately available to
me and on that basis, it is not possible
for me to say that any one of the
officers of the Director-General of
Mines Safety was responsible for de-
fault in the performance of his duties

and therefore contributed to this
particular incident.
The hon. member feels that delay

in formal nationalisation is partly
responsible. T am afraid I have to dis-
agree with him because certainly the
conduct of the managzement of IISCO
is today entirely under Government
supervision and therefore to the ex-
tent mistakes are bemng commutted, I
myself as the minister 1n charge must
take the responsibility. I do not think
if formal nationalisation had been nut
through, there would have been any
change from the position as it stands
today.

SHRI BHOGENDRA JHA-: \vhat
about the composition of the court of
inquiry?

SHRI S. MOHAN KUARA-
MANGALAM: Section 24 states:

“Government may, if it is of
opinion that a formal inquiry Ye
held, appoint a compelent person to
hold such an inquiry.. .”

It envisages an individual person
being appointed as the court. We
Tan appoint one or more persons
possessing legal or special knowledge
40 act.@s assessor or agsessors for hold-
ing the inguiry. In composing the
cotwrg, we.intend to do what is proper
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and necessary in the circumstances of
the case.

SHRI PRIYA RANJAN DAS
MUNSHI (Calcutta South): The gtate-
ment clearly shows that directly or
indirectly the management was tes-
ponsible partly for the disaster be-
cause the acting manager on that day
has been suspended. Since indepen-
dence till the taking over the mines,
whether it is the fault of the Govern-
ment or the management, we have not
yet been able to assure the labour in
coal mining areas of their safety by
taking suitable precatnttionary
measures. If we take the report of
the Labour Manual, the minister in
his wisdom will admit that we have
totally failed in this regard. The
report shows that during the period
198470, in spite of modernisation of
safety measures, importing more
equipments and putting additional
Deputy or Assistant Director-Generals
on mine safety work, the rate of acci-
dents had increased. In 1969 the num-
ber of casualties was 232, in 1970 it
was 212 and in 1971 it was 231

I know that the coal-mines were in
the habit of exploiting the working
class, without paying any attention to
the safety measures of the working
class. I am sure the radical Mimster
will admit that even after the tak:ng
over of these mineg by the Govern-
ment, the officials are adopting ths
same pa‘tern of attitude towards the
workers as the management showed
prior to take over of these mines.
Since the Minister has visited the spot,
I will ask him three questions.

It is mentioned in the statement
that being a Sunday, it was not a
working day and comne people went
ingide the mine for maintenance and
other repair work out of which 47
were killed. The statement clearly
mentions the number of workers who
went inside the mine and the number
killed. But it is not rlear from the
statement as to how many of the
workers who went underground Seam
No. 14 on that day belonged to the
maintenance department.
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Secondly, 1 quite agree with the
views of Shri Bhogendra Jha and Dr.
ARanen Sen about the Court of Inquiry,
it it is within the provisions of sec-
tion 24 of the Mines Safety Act. May
be, the Minister does not want to em~
barrass the Director-General, who is
-entitled to go before the Court of In-
-quiry, But, considering tHe past events
and the present position, may I re-
~quest the ideal Minister to think in
Aerms of deflnitely changing the Minexr
Safety Act in such a manner that the
represeniatives of the working class
~will get an opportunity to appear be-
*fore the Court of Inquiry without the
interference of the management?

Here I would hike to know whether
the scheme of workmen inspectors to
inspect the mines on behalf of the
workers has been implemented. It
was a long-standing demand of the
trade unions that there must be some
inspectors on behalf of the working
class to be provided by the manage-
ment, now by the government after
the take over. This is necessary be-
cause 1t is a fact that the high officials
of the Directorate-Gensral have made
a lobby within themselves and the
insnectors do not function indepen-
dently. That is why the number of
such accidents 1s increasing day by
day. I want to know whether the
hon. Minister has got any report to
the effect that after the take over of
the mines, the Director-General of
Coal Mines Safetv and other officials
have gone and visiteq the mines.
“What is the exact position? I think
after the take over of the mines the
Director-General of Mines Safety has
not yet submifted any report to the
government. This shows that even
after the take over, there is no im-
provement in the conditions of service,
#0 ar as the safety aspect is concern-
ed

Lastly, whenever there is any air
crash, 811 the dependents of passengers
get a good amount as compensation
under gome insurance scheme. But
¥n the cate of coal mine workers, they
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do not get even their legitimate provi-
dent fund money, what to speak of
the medical and educational benefits.
Will the progressive and dynamic
Minister, who had been working for
a long time in the working class
movement, provide some such insu-
rance scheme for the mine workers, sv
that their families can be provided
for the future?

With these words, I would like to
conclude by saying once ggain that
the suggestions which I have made
should not be taken in vague terms
but in concrete terms. It will be
better if he includes a representative
from the working class in the Court
of Inquiry to express their own
views, before it.

SHRI S MOHAN KUMARAMAN-
GALAM: With regard to the ques-
tions raised by the hon. Member,
first of all, I would say that only
maintenance people were under-
ground on that day, no others,
According to the books at present
available, the figure is that 102 per-
sons were underground, 55 came up
and 47 died This is the actual posi-
tion. Out of those who are in Hospi-
tals, one verson is s-riously injured
1 hove, he will be able to survive. So
far as the rest are concernrd, they
are not in danger any more

The hon Member must be aware
that so far as the presentation of the
case of workers befors the Court of
Inquiry is concerned, there is no pro-
blem. That has taken place ev~n be-
fore the nrevious Courts of Inquiry.
But regarding the question of mem-
werghip, that cannot arise in terms of
Séetion 24 as it stands. What we will
try to do is to see that the workers
get the maximum vossibility of put-
%ing their case befor~ the Court of
Inquiry ‘and of also helning the Court
of Inquiry to come to 2 proper
conclusion.

So far as the auestion of having
fnspectors from amonget workmen i¢
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concerned, we have not really dis-
cussed it in any depth. I am grateful
to the hon. Member for bringing it
to my notice. Certainly, the Minister
of Labour ‘and I will look into it and
see whether any changes of this cha-
racter that are possible can be made.
1 am not quite clear exactly how it
should be put through. It is'a ques-
tion of {rying to form an organisatiow
and procedure. It is important that
a safety organisation should com-
mand the confidence of the workers.
Let us see how it is possible to or-
ganise something ‘and change the pre-
sent position, and to form an organi-
sation which can really command the
confidence of the workers.

Regarding the allegation of lobby
of the highest officials, I am afraid, I
am not in any position to comment
on that. It is true that mistakes
might be committed by some of them.
I am not here to defend them But
I do sav that so far as what h'as hap-
pened in the last three davs is con-
cerned, and on the basis of my per-
sonal investigation and th'at of the
Minister of Labour in Dhanbad ves-
terday, when we went to the mine,
not merely did we feel that the Direc-
torate-General of Mines Safety had
really done its best mn a verv diffi-
cult nosition, immediately after the
major explosion, but this was also a
statement made bv the trade union
neonlr and other peonle to wue
Therefore, T am not soeaking just for
mveelf ‘and just for the sake of de-
fending them To prt into the mine
just immediatelv after a maior nx-
vlosion like thic shows a certain
amount of anxietv on their vart to
trv to do whatever is nossible. The
persons who work round the clock,
for 24 hours. for 38 hours. exerting
themselves to the utmost have also
to he givrn ‘a little credit If thev
have made mistakes and they are
found guiltv, action will be taken
against them., TRut those who work
hard descrve the anorobation, not
merelv of the Government but of
this House ‘also,
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Then, the hon. Member raigsed a
question gbout proper prgtection go
far as wor are concerped
have to under such dangerous

conditions, and suggested thdt there
should be a type of insurance scheme
which will see that the compensation
is much greater than what it is today.
I am gr#tetul to him for the sugges-
tions and, certainly, we will examine
it.

MR. $PPAXER:. Shri Yamuna
Prasad Mandal—absent;

Shri Mukhtiar Singh Malik—
absent.
13.00 hrs,

OF THE MINISTER OF FINANCE
[
MR. SPEAKER: Now, papers to be
laid on the Table....

RE + ABSENCE FROM ’I#XE HOUSE

SHRI S. M. BANERJEE (Kanpur:
The working journalists are on strike:
there has been no newspaper today.
The Minister should make a statement.
(Interruptions).

MR. SPEAKER. I am told, the
Mimster will make a statement dur-
ing the day.

SHRI H. N. MUKERJEE (Calcutta-
North-East): Mr., Speaker I had
asked for your permission, and you
were very kindly disposed to give 1t
to me, to raise a mafter in relation to
the absence from the House of the
Minister of Finance. What has hawu-
pened ig very, very extraordinary.
This is the height of the Budget
Segsion, and the Minister of Finance
chooses to go out of the country for
a period of nearly threa weeks. It
may be that the presence of the
Minister of Finance at some intei-
national meeting in the United States
is quite Important. I can appreciate
the fact of the Finance Minister having
to go just in order to add some im~



